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DA .733/93 

Judgement 

( As per Hon. ir. Justice V. Neeladri Rao, V.C. ) 

Heard Sri H Venkateawara Rao, learned counsel for 

the applicants and Sri N.V. Raghava Reddy, learned 

counsel for tha respondents. 	 - 
CppSLeO For recruit-

ment to the post of Telecom Office Assistantj.n Nalgonda 

Division in pursuance of advertisenmt dated 258-83. It 

is pleaded for the applicants that they were selected as 

Telecom Office Assistants (TOf) on regular basis. They 

were sent for taining which commenced from 1-3-1984 on 

monthly stipendof Rs.195/- which was over by 31-5-84. On 

completion of training, they were posted to work as Short 

Duty TOAs from the respective dates referred to in the 

IDA (the dates range from 1-6-84 to 15-1-85). They were 

regularly appointed as TOAs from 12-7-1985, (i6-1985, 12-7-e5 

7_3986, 12-7-851  7386 and 12-7-85 respectively. This 

CA was filed praying for declaration that the applicants 

are entitled for regular appointment as TOAs with effect 

from the dates oh which they joined as Short duty TOAs with 

'?bnsequentjal behefits such as seniority etc. as per the 

judgernent in OA.52/92 on the file of this Bench. 

3. 	The plea that was taken for the respondents is that 

these applicants. were not appointed as TOAs on regular 

basis after completion of framing due to ban on re5-ruitment 

vide 06 P&T ND IJ.No.2-1/82-Fin/Cund/ dated 20-1-1934. 
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a-ti-- 

Csov t.s- 

1 The.Telecsm District Engineer, 

2. The Chief General Manager, A.P.Circle, 
Désrianchar Shavan,Hyterabad. 	-. 

3e Uni.n •fInIia, reptd.by  the Directsr 
General, TeleCsIflmUfliCatisflS. New Delhi, 

4. One espy t. Mr.IC.Venlcateswara Ra.,Adveate, 
C,A.T.Hyderabad Bench,Hyd. 	 - 

50  One espy t. Mr.N.V.*aghava Reddy,Ad4l.CGSC. 
CAT,Hyd. 
One espy to Library,CAX,Hyd 

One spare espy. 	 - 

kku. 

} 



4. 	The app4icant in the CA.952/92 is Sri V. Swamy, who 

is at serial No. & of the Prodeeding No.E-3-1/11/48 dated 

1-5-1984 (knnQxura 3) uh,ile the applicant.o. 1 ;3,4 	& 5 herein 

are at serfl Nos.2,1,3 & 4 respectively in A-3. It is thus 

evident that the above applicants 'and the applicant4 in 

OA.952/92 were selected at a time. On the 'basis of the plea 

nP fHo nnrnl 4 nn+a L 4 	nn ,-hnl 1'cn 	4 n ko rn.infa 	44' 

heW to be' held that the remaining applicants herein also 

were selected at the same. time.J( It, was held in OA.952/92 

by the Bench to which one at us (ut) is a member, that 'the 

ban as per letter dated 20-1-1984 is only in regard to 

creation of new post but not in regard to the tilling up of 

vacancy, in the posts which existed. Hence, it was held 

that the servide of the applicant, therein has to be 

regularised from the date he joined as Short Duty TOA and 

the monetary benefit had to be given from one year prior 

to the date of riling of t440A. 

5. 	It may be noted that it was not pleaded for the 

respondents ttt at the time of select4on for thekTOAs 

" List was prepared i,n_r-%s'e-d to thenumber of vacancies 

existed and "811 List was prepared for 50% of the number 

empanelled in "A0 list as a "Reserved Poe])' which is being 

ahenJ.n regard to the selection of Postal Assistants. 

5. 	For the reasons stated in the order dated 29-4-1993 

in D.952/92 the acr'jicss of these applicants have to be 

regularised with effect from 1-5-84; 27-5-84; 27-5-84; 

1-6-84; 27-5-84 and 17-8-84; and 15-1-85 respectively' and 

the monetary benefit had to be given with effect from 

21-6-92 as this CA was filed on 21-5-93. 

7. 	The DAis ordered accordingly. No costs.77 

(R. Rangarajan) 	' 	 (u. Neeladri 9ao) 
Member(Admn.) 	 . 	 Vice Chairman 

r Dated: August 23, 95 	 3  /1~ 

sk 	 Dictated in Open Court 
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